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< Mr. Y.K. Sharma: Ceunsel for the applicant.
> d’w\:\ Mr. K.K., Vyas: Ceunsel fer the respondents,
, Q/ ‘ 'y"/@ . The learned ceunsel for the applicant
\03\ submits that he has instructiens from the applicant
Y ' to. withdraw this Oa. Perhaps the applicant is '
_ M very right in meking such a prayer, since the OA
/F_\(%N" : is ethewwise hit by the dectrine eof res judicate,
_ ?glﬁ(\""} The learneéd ceunscl fer the responéents dees net
Mj’ have serieus ebjectien regarding the permissien
wrk < | te withdraw the OA simplicter. - ‘ _
\\//)@é@;\ In view of the aferesaid pesitien the
- > OA is dismissed having been withérawn. Ne cests,
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